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IN THE CaENTRAL AiLN 15 TEATIVE TRIBUMNAL, JALFUR BENCH, JALPIR,

GP 70/ 2002 in QA BO7/94 DATE TF OFDRR; 23,0, 00032

Ve

Dz, Priva Thawani vi{e of V.., Thawzani aged about ¢ years, resident

of & Aarsh Magar, Jaipar —md warting zs Medical Officer, Cenbrsl
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Govt, Hzalth 3chemsz, Jyoti Magar, Jaipur and now oosted in Delhis

oe'es Applicant,
VERSUS

.. Mail:, Secratary, Ministey of Health and Family

Welfzae, Gov errment of Ilndia, Mimman Bhawan, Mew Delhi

2. D, 3.V, Agarwal, Dirscior General, Central Govh, Hzalih

';

Scheme, Ministry of Health and Family Welface, Nimwman Bhawan,

New De lhi.:

Soiety RESpondents v

Mr, H.L. Thewani, Counsel for the spplicant)
£
Lt

Mz, Shaszhi Sharma, Proxy coupsel
Mz, Bhanwayr Bagri, Counsel for the respondents:

Hon'ble Mz, H,D, Gupia, Member (Adainistrative)

Hor'b le Mre. M.L. Chavhan, Manber (Judicial)

QEIER (ORAL)

This Cortempt Pebtition has been filsd for the alleged wilful

.
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disobadiencs of the order of this Tribupal dated 4.3,2002 passed

in OA No., S07/19%6

2. During the argunsnis, the learnsd comcsel for ths resocrdentld
cr:am: temners prodacsd & copy of the oxder datad 2,4,2003 paszed by
the Hontlhls High Court, It is szen fran Lhe s5aid order that tha

Hontble High Court has stayed ths opsration of the order dated

.....

4,3, 2002 passad in DA Noo S07/94,
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the Hom'ble High Gonik, this

v, therefore, it 1
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(H.0. GUPTA)

(M oL o CHALHAN A an (A
MEN’LBER & ‘ MEMBER (A)




